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Mohammad Abdullah Wani, Age 45 years
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Mr. A.A. Wani, counsel for the applicant
 

VERSUS 

State of Jammu and Kashmir through Comm
Secretary, Local Bodies, New Secretariat, Srinagar

Director Local Bodies, Kashmir Division, Srinagar

Executive Officer, Municipal Committee Kupwara
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Mr. Justice L. Narasimha Reddy: 
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Registry is, therefore, directed to return the file to the Hon’ble 

High Court of Jammu & Kashmir. 

 

( Mohd. Jamshed )   ( Justice L. Narasimha Reddy )  
               Member (A)         Chairman 

 
 

March  18, 2021 
/sunil/jyoti/vb/ankit/ 


